RAJYA SABHA [11 August, 2006]

provide for the compulsory identification of illegal immigrants to the country
from the neighbouring countries and those foreign nationals who are
overstaying in the country or have gone missing after the expiry of their
visas and for their deportation to their countries of origin by setting up a
National Commission for that purpose and for matters connected therewith
and incidental thereto.

The question was put and the motion was adopted.
SHRI B.J. PANDA: Sir, | introduce the Bill.
The Promotion of Two-child Norm Bill, 2006

SHRI B.J. PANDA(Orissa): Sir, | move for leave to introduce a Bill to
provide for the promotion of two-child norm to control population explosion
by the State sc as to make it commensurate with its economic and social
development and with the ecological balance through incentives and for
matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI B.J. PANDA: Sir, | introduce the Bill.

The Persons Affected by Naxalite Terrorism (Relief and
Rehabilitation) Bill, 2006

SHRI B.J. PANDA (Orissa): Sir, | move for leave to introduce a Bill to
provide for the relief, compensation and rehabilitation measures through
emploment and other means for the persons affected by Naxalite or Maoist
terrorism in various parts of the country particularly in Orissa, Chhattisgarh,
Jharkhand, Andhra Pradesh, Madhya Pradesh, Maharashtra, etc. and for
matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI B.J. PANDA: Sir, | introduce the Bill.

THE CONSTITUTION (AMENDMENT) BILL, 2004 (AMENDMENT OF
ARTICLES 341 AND 342)—Contd.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now we shalltake up
the consideration of the Constitution (Amendment) Bill, 2004 (Amendment
of articles 341 and 342). When'the House adjourned on 28th July,
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Shri Santosh Bagrodia nad noi concluded while participating in the
discussion. Now, Shri Bagrodia.

SHRI SANTOSH BAGRODIA (Rajasthan): Mr. Vice-Chairman, Sir, |
thank you for giving me this opportunity to speak. Sir, it was not that,
pardon me for saying this, | had not concluded but i had hardly started.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Fine.

SHRI SANTOSH BAGROLIA: 1 do not know what wrong | did on that
day. | made a very simple statement and my good firend,
Mr Narayanasamy—Mr Jothi aiso who is not here— said the world over,
“people are not fighting for reservation”. Itis only in India that people are
fighting for reservation and then he also said 'l take strong exception to it
because unless and until peop'e fight for their right in India they will not get
it'. Sir, | do not know what he has taken exception to. | have not used the
word 'reservation’ in my opening remarks at all. Nowhere. Whatever English
tanugage | understand and | know, he knows English better than me but |
do not know which word | have used which he thought he should take
exception to. | anly said, this is the only country in the world — | would
like to underiine, this is the only country in the worid — where people fight
with each cther to get themselves declared as backward. | do not know
what mads him object to it. That is entirely his choice but | feel if he is
more attentive, he will do justice like Ahluwaliaji who made a good speech
yesterday, ne would also do justice.

SHR! V. NARAYANASAMY(Fondicherry): (Interruptions) | will reply to
ail ycur points.

SHRI SANTOSH BAGROUD!A: Sir, he behaves like a ivinister. | have not
told him to reply. Let him say whatever he wants to say. But | just wanted
tc make a point.

THE VICE-CHAIRMAN (PRCF.. £J. KURIEN): He is as good as a
Minister.

SHRI SANTOSH BAGRODIA: Words should not be put in other
Members' mouth. India has a very old culture. It is thousands of years old.
It is not a new culture like American Continent etc., which was probably
discovered by Columbus or somebody. Indians are the natural citizens of
the country. They are the natural people of the country. These were the
people wno were the original people of the country and these are the
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people who are Scheduled Castes and Scheduled Tribes or people who
are still not fully developed. We are talking about these natural people who
are living here. Most of the people, as you know by history, have come
from different parts of the world. But these people never came from outside.
They might have gone outside, which | will express later on, but they are
born here thousands and thousands of years ago. It is about these kinds
of people we are taiking here, Sir. | compliment the hon. Member because
this particular Bill proposes to remove the complex distance between the
SC lists in various States. Sir, if & community faces deprivation in one
State it ought to suffer similar deprivation in other States, unless proved
otherwise. Now, this is a very peculiar situation. in one State, one community
is declared backward or SC or ST. In other States, some other communities
are declared. But the Indian Union is one. | cannot understand. One
community in one particular State is backward and in the other States, it
is different. You will be amazed to know, eonce | said, 'l want to become
SC'. Sir, in Bihar, Baniyas are also backward. Nowhere else in the country,
only in Bihar it is backward. This is a very peculiar situation. Obviously,
other places...
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SHRI V. NARAYANASAMY: Sir, there is a conflict of interest. The hon.
Members, who belong to the same community, are talking about that
community.

SHRI SANTOSH BAGRODIA: Sir, t don't know what kind of conflict of
interest is there. Shri Narayanasamy has to, again, teach me what is
conflict of interest and what is not. | don't know to which community he
belongs. And, | don't know if he has ever spoken about that community.
But, how many people of the same community speak for their own
community. You go and see the record. Sir, if an intelligent and very old
colleague of mine says like this, | can only feel sorry for him. | have no
abjection. He can speak whatever he likes. But, he will only cut a sorry
figure in the entire House if he speaks on illogical things. | have no problem.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please come to your
point.

SHRI SANTOSH BAGRODIA: Sir, | was saying that Banias need not
be in the OBC List or the Backward Class List. | am not trying to propagate
that at all. | am only trying to tell you that this is the anomaly and that is
why this Bill is required. The immediate objective of the Bill is to remove a
complicated discrepancy between the State List of Jnarkhand, Chhattisgarh
and Assam. Now, labourers, mostly belonged to the marginalized sections
of the undivided Bihar and Madhya Pradesh, were taken to Assam by the
British tea planters some 150 years ago. After Independence, while these
communities were included in the SC List of their respective States of
origin, they have denied the SC status in Assam where they have been
working in tea gardens for generations now. Sir, you will be amazed to
know that before Independence, even in Assam, these communities were
declared as SCs. It was only after Independence, they were not declared
as SCs. It is, definitely, a very peculiar situation. And, their father says, 'l
am SC.' Their sisters say, '| am SC.' Their brothers, who stayed in
Jharkhand or Bihar or Madhya Pradesh say, 'We are SCs.' And they are
declared as SCs. But, since they have gone to Assam , they are not SCs!
Obviously, one can understand that this kind of discrimination, definitely,
affects the sentiments and morals within the same family. It is because of
this facility one family member can go ahead in life, others don't. It is not
correct. There should be equality, at least, among their own brothers. Sir,
there are many Commissions like the Dhewar Commission, the Pataskar
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Commission, the Chanda Commission and the Lokur Commission. As
you know, most of the Governments — now and ealier — appoint
Commission-after-Commission. So many Commissions were appointed.
They visited Assam. They examined the lifestyle of these migrants and all
the Commissions have found that the plight of these people has not been
changed. They also gave recommendations. But, still nothing has happened.
At this point, | would like to mention that a delegation of Ministers and
MLAs from Assam, led by Mr. Prithvi Maji, Speaker, Vidhan Sabha, Assam,
met the then Union Minister of Social Justice and Empowerment,
Dr. Satyanarayana Jatiya. The delegation talked about 60-lakh of Oran,
Munda, Santal, Karia, Tasa, etc., communities, commonly known as tea
tribes in Assam, presented a Memorandum to the Minister requesting for
inclusion of these communities in the ST category and introduction of a
Bill in Parliament to this effect. The Memorandum further stated that their
counterparts in the States of Bihar, Orissa, West Bengal, Jharkhand, Tripura
are all recognised as STs. They contended that there are about 75 of
these communities, basically, belonging to the Scheduled Tribes, but these
tribes have been deprived of the benefits and privileges of this status, as
they are not yet recognised by the Government as tribes. Sir, as per the
law, the State Government should pass it within its own Assembly. The
present Government in the Assam Assembly have recently adopted a
Resolution urging upon the Central Government for granting the Scheduled
Castes and the Scheduled Tribes status to the deserving community of
tea garden labourers in Assam. That means that formality has also been
completed by the Assam Government. Sir, the State Government has also
recommended to the Central Government, not only the legisiature but also
the executive.

In view of this, | strongly recommend that when so many steps have
already been taken, there is no reason why they should be deprived of this
benefit in the future. So, | am sure hon. Minister that after this Bill is
passed, this anomaly wili be over.

Now, this is a Private Members' Bill. It has happened in the past, |
think, once or twice, when a Private Members' Bill was converted into an
official Bill. | request the hon. Minister to either convert it into an official
Bill, or, give some kind of an assurance that within this time-fimit a new
Bill from the Government will come, so that this anomaly is over once and
for all. It is unfortunate that even after 50 years, communities have to goon
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stike for the special compensation under SC status to seek opportunities
for development. This is unfortunate, but this is a fact of life. | fully support
the view that as long as they don't come at par with other communities —
years are not important, the results are important — they should not be
deprived of this benefit. Originally, reservation was started for ten years. It
went on for ten years. Then, after every ten years, it was extended. | think,
if we have to increase this period to another fifty years, it doesn't matter.
The important thing is how to increase the pace of the real efforts by the
Government and other communities so that these communities can come
at par with other communities. Laws only are not going to solve the problem.
This mindset has to come in every citizen of the country. For the information
of my friend, Shri Narayanasamy...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIENY): Don't provoke him.

SHRI SANTOSH BAGRODIA: He has become cold now, Sir. He won't
be provoked ...(Interruptions)... Sir, there are individuals who are seeking
opportunities on the basis of forged and fake caste certificates. Of course,
that has to be stopped. Because, if somebody is taking an advantage on
fake certificates, obviously, to that extent, somebody else from that
community is being deprived. It is also unfortunate to see that indentured
labourers are taken to distant lands like Fiji, or, Caribbean. Sir, as you
know, at one time, a little above 50 per cent of population in Fiji was from
India. And, in fact, we had an Indian who was the Prime Mirnister of that
country. Shri Mahendra Chaudhary. We are all proud of him. People like
him went there, because their ancestors had gone their as labourers. But
with their hard work, with their dedicated efforts these people established
themselves. | am not going into history what happened with them locally.
But they are suffering. He came here and met some of us. He did tells us
that even now how hard it is for them to remain in those countries and
struggle for their survival. The same thing is happening in Carribbean.
They have contributed in their own country and they have brought laurels
for our country also. It is for this reason that our Government celebrates
days like Pravasi Divas to honour these people who have gone from our
country and established themselves there. We seek their expertise also
and ask them to be our Ambassadors in those countries to have better
relations between India and those countries. That's how with the opening
of the economy in our country these people can contribute a lot. As you
know, Sir, you come from a State where the economy of the State has

243



RAJYA SABHA (11 August, 2006]

gone very high. One of the reasons for this is the contribution from their
daughters and sons who have gone abroad from that State; they are
contributing in the welfare of their State. This goes in a big way. On the
other hand, the brethren of those indentured labourers who remained in
India, but were uprooted from their places to work for Gaura sites and
plantations, remained a wrétched lot. | am coming back to this. They are
the same brothers; somebody went there, somebody went to Assam,
somebody went to other places in the country.

Sir, | may tell you, Punjab is known as the granary of india. they supply
a bulk of food for the country. But let me tell you if these migrant workers
don't go there, or, had not gone there, even the farming in Punjab and
Haryana would have been a big problem. These are the labourers who are
working very had in those States also. That's how the country has finally
become self-sufficient in the foodgrains. Even in Delhi, for example, the
migrant construction labourers from the neighbouring State, to which |
belong, that is, Rajasthan come. At this stage, | would like to draw the
attention of the House it is a wrong myth that anybody coming from
Rajasthan is multi-millionaire. It is not true. In fact, the percentage of the
poor people in Rajasthan is much more than most of the States in the
country. Those people, who had gone outside Rajasthan, have become
much better off. But they are no more in.Rajasthan. So, the people who
are left over are not better off. And, if you consider the percentage of those
people it is much more; and, in comparison to other developed States,
like, Maharashtra, Gujarat, Punjab, they are much poorer than the people
of other States. So, these construction labourers remain at the verge of life
without any prospect of a better life, nor any promise for their future
generations. They have a very hostile futures. In such conditions of abject
hopelessness that community is taking desperate recourse to the
affirmative discrimination. These measures are not meant for the better off
sections. These migrant labourers are the rightful beneficiaries of
reservations meant for SCs or STs or, | will say, OBCs. |, therefore, call
upon the Government to remove the typical and administrative glitches to
enable migrant labourers to avail the benefits of the Government's positive
discrimination. No effort can ameliorate the historical wrongs, but we cannot
rewrite the history, but we can change the course of future. | know what
has happened has happened. Just.because it has happened, should we
remain quiet? At least, we can do many things for the future of their children.

244



[11 August, 2006) RAJYA SABHA

We need to redouble our efforts. As | said, we have to increase the pace of
development. We have to redouble our efforts to empower them to join the
mainstream. However, positive discrimination shouild not lead to social
tension. It shouid be based on broad social consensus. Sir, positive
discrimination is not about only the job reservation. That is one side of the
story, which has created social tensions. It is also about giving them
share in economic empowerment. This morning only our able Minister, the
Minister for Small Scale Industries and Agro & Rural Industries, was at his
best in this House. And, | can tell you, under him, the people who are
employed all over.the country in the villages, who are the poorest of the
poor are mostly from these countries — whether they are artisans, or,
they are having small, small, very tiny industries. And, even in Khadi
production he knows more than me. He has more information available at
his command. Even in Khadi production, the maximum number of peopie
who are employed there in the country belong to SC/ST communities.
~ They are the people who are still maintaining the tradition of the country.
So,...(Time-bell)... we have to give them share in economic empowerment.

Sir, if | close, | think, you will have a problem. You know why? Because
| am, probably, the last speaker and there is nobody to...(Interruptions).
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Itis notlike that.
There are seven more Members.

SHRI SANTOSH BAGRODIA: Sir, | stand corrected. | was told
that....(Interruptions)... Sir, | am grateful to you for this information because
my own Chief Whip gives me wrong information. and, then, goes on
correcting it, amending it. ...(Interruptions)... Sir, | need your protection.

SHRI V. NARAYANASAMY: If | gave you some information two weeks
back, would you take it granted for today also? ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, you protect me from my Chief Whip.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But, at least, he has
corrected it. ... (Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, | will finish it fast.

245



RAJYA SABHA [11 August, 2006]

3.00 P. M.

In this regard, the record of some States in delivering and disbursing
Special Central Assistance, meant for SCs, has been very dismal. In fact,
in several States, like, UP, Karnataka, West Bengal, Orissa, the number
of beneficiaries of Special Central Assistance has already gone down during
the period 2002-03 to 2005-06. The State governments of certain States
do not make matching contributions under the Scheme, thereby the Central
finance allocated for the Scheme remains unutilised. In 2005-06, oniy 62
per cent of the finance, released by the Centre, could be used by the
States. Sir, this is a very peculiar situation. | want that this effort should be
doubled. The Centre has funds; but the States don't use them. Then, how
do they expect these under-privileged people to grow, if they don't use
funds meant for them? Sir, some States do not even keep proper data. As
a result of this kind of indifferent implementation by the States, the children
and women are the worst sufferers of the Government's apathy. Remember,
Sir, the women among the marginalised sections are more skilled and can
bring the economic empowerment to the family, if they are given assistance
through micro credit. And, there is no shortage of micro credits, | can tell
you with authority. The bankers have given us the information that there is
hundred per cent success rate in this. There are no NPAs in micro credit;
hundred per cent money comes back with interest. That is why | was
going to tell our hon. Minister that let us not say that there is shortage of
funds. There is no shortage of funds. There are enough funds with the
Central Government. There are enough funds with the bankers. But
somebody has to use them. That effort has to be made by the State
Government and also, of course, by his Ministry.

| call upon the Government to engage the State Governments in
implementing the Centrally-aided assistance programmes more earnestly.
Sir, the performance of agencies like the National SC/ST Finance and
Development Corporation needs to be furtherimproved.

Finally, Sir, | want to say ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIENY): Yes, yes; please. Yes;
finally conclude.

SHRI SANTOSH BAGRODIA: Finally, Sir, | would like to say that if this
House and each one of us sitting here and the Government resolves that
we take the full responsibility that all these communities, SCs/STs or the
other deprived communities in the country, all over the country, should be
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on a par with the rest of the communities, then only; probably, in the next
two or three or four or five years, it can happen, and then only India will
develop. India will be more peaceful;, India will be the best country in the
world; India wilt be the proudest country in the world and India will become
the most important country in the worid. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, see, Mr. Ali Anwar
wants to catch the train and Mr. Narayanasamy wants to catch the flight.
So, first, | am calling Mr. Ali Anwar; but take only five minutes. Only on
that condition, | am calling you because | had to call Mr. Narayanasamy.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Then let
Mr. Narayanasamy speak. After him, you can speak. ...(Interruptions)...

SOME HON. MEMBERS: Sir, it is his maiden speech.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thatis correct. Then, let
Mr. Narayanasamy speak. After that, you can speak.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay; okay;
Mr. Narayanasamy.

SHRI V. NARAYANASAMY: Thank you, Mr. Vice-Chairman, Sir, for
giving me this opportunity to speak on a very important Bill moved by hon.
Member, Shri Silvius Condpan, who was also a Minister and the Leader of
the Opposition in the Assam Legislative Assembly.

Sir, the aim of the Biil is to protect the interests of the people who are
migrants from one State to the other; and the benefits enjoyed by them in
their State should be given to them in the State where they have migrated.
They should also get the advantages in the other State where they are going.

Sir, initially while making his speech, hon. senior Member of this House,
Shri Santosh Bagrodia, was making certain remarks about me.
...{Interruptions)....
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SHRI SANTOSH BAGRODIA: | would request him, 'not to provoke me'.

SHRI V. NARAYANASAMY: Sir, | said that | would react at the time
when | speak. He has also agreed on that at that time. Sir, last time, when
he spoke, he started his speech by saying ‘India is the only country where
the peopie are fighting for reservation'.

SHR1 SANTOSH BAGRODIA: No. Again, Sir, | have quoted that | have
notused the world 'reservation’ at all. It says very clearly ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is no need to repeat
it... (Interruptions).... That is on record; it is all right.

SHRI SANTOSH BAGRODIA: Sir, it is a question of my credibility.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No. Mr. Bagrodia did not
mention reservation. He did not use.the word 'reservation'.

SHRI SANTOSH BAGRODIA: Sir, he is trying to destroy my character,
my image...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Bagrodia did not
use the word 'reservation’. That has been made it clear in his speech.

SHRI SANTOSH BAGRODIA: After so many days, he has not gone
through the records. | said that | have not used the word 'reservation’. And
still, he is saying this. ’

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): In your speech, you have
made it very clear and so, you need not repeat it.

SHRI SANTOSH BAGRODIA: Sir, it is an intentional effort to destroy
my character, my image, and you must stop him. You must give me
protection because the records say it differently. He is misleading.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let him speak.

SHRI V. NARAYANASAMY: Sir, in India, whether it be the case of the
Scheduled Castes or the Scheduled Tribes or the Backward Classes,
only by fighting with the establishment for their rights, be it education or-
employment, they were able to achieve it. That had been the history.
Dr. Baba Saheb Ambedkar fought for reservation for the SCs and STs and
Mandal was responsible for brining in reservation for Backward Classes.
Nobody can change this fact; it is part of history.
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Now, the issue is very critical, which the hon. Minister alone could
resolve. Sir, in every State, when people belonging to a particular community
want to be categorised as Scheduled Castes of that State. The
Commission and the State Government put in all their efforts.

Sir, as you know, it is very difficult to convince the Commission and the
State Government. The State Government makes recommendations, and
the SC/ST Commission or Backward Classes Commission also make
recommendations for certain communities to be considered as either
Backward Classes or SCs and STs. Then, the recommendations are sent
to the Ministry of Social Justice and Empowerment. But, it is unfortunate
that a decision in the matter is not taken even after two or three years. The
State Government sends reminders and so does the Commission. When
the State Government is convinced, when the Commission is convinced,
why should the Ministry stand in between? That is the point | would like to
make.

Sir, before going into the subject, in my State, people belonging to the
Scheduled Tribes, who have been traditionally working in the fields, have
not been recognised even after 40 years. The State Assembly has passed
a Resolution, the Commission has made recommendations, and still, no
decision has been taken. We have sent a representation to the Home
Ministry and also to the Ministry of Social Justice and Empowerment for
recognizing the particular community as a Scheduled Tribe community in
the State.

Sir, this case, which the hon. Member, Shri Silvius Condpan, has brought
forth before this august House, is very justificable, for the simple reason
that if those people had remained in their State, they could have enjoyed
the benefits accruing to them as Scheduled Castes and Scheduled Tribes
in that State. When they migrate to other States for the purpose, of
employment, they must also carry the rights accruing to the communities
in their State of origin.

Sir, another distinction has also been made,; it is accepted in West
Bengal, it is accepted in Tripura, but not is Assam. Why is that so? The
State Government had recommended it; the State Assembly had passed
the Resolution and thereafter, the issue was taken up with the Central
Government several times by the State Government concerned. When the
State Government is convinced and when the Commission has also
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recommended it, then, the Central Government needs to consider it and
see to it that the amendment is brought in.

Sir, you are aware of the pitiable conditions of the tribal people working
in the plantation areas. They must get some advantages from the
Government. if they were declared as Scheduled Tribes or Scheduled
Castes in that State, they would be accruing the benefits given to them by
the concerned State Government; but if they are recognized as Backward
Classes or as any other community, they will not be able to get the
advantages. Therefore, this Bill has been brought forward by the hon.
Member, who has been pioneering the cause of tea plantation workers, to
enable these communities to enjoy the SC/ST status. Another wider issue
which the hon. Minister has to consider is regarding the Scheduled Castes
Christians—Scheduled Castes people, belonging to the Hindu religion,
who have embraced Christian religion. Though they are the Scheduled
Castes and the Scheduled Tribes, they have been denied the benefits
which have been accruing to the people who belong to the Scheduled
Castes and the Scheduled Tribes. Sir, in this august House, in the year
1996, | brought a Private Members' Resolution for giving benefits to the
Scheduled Castes and the Scheduled Tribes even if they have been
converted into the Christians. Several Legislative Assemblies have also
passed a Resolution. In Tamil Nadu, advantages are being given to them;
in Pondicherry, advantages are being given to them on par with the SC/ST
communities. If you go through the history, the customs, the conventions
and the way of living of people, they are similar because they are from one
family and they are brothers and sisters. if one brother embraces Christianity
and lives in that cluster or he lives in the family but embraces another religion,
he is being denied the advantages and benefits which have been given to the
Scheduled Castes and the Scheduled Tribes community. Sir, neo-Buddhists
got it. People who have embraced Buddhism have been given advantages.
Peopie who have embraced Sikhism have been given advantages. Religion is
not a bar for people, who have been embracing another religion, to get the
advantages. | can embrace any religion, nobody can stop me. It does not
mean that | have left my caste. If | am following a particular religion, | should
not be deprived of the advantages that | have been getting. Kindly see the
situation on the ground. When the Governrhentis giving. ...(Interruptions)...

SHRI SURESH BHARDWAJ (Himachal Pradesh): There is no casteism
in the Christianity or Islam. ...(Inferruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don't interrupt.
...(Interruptions)...

SHRI V. NARAYANASAMY: This is the theory which the BJP is
propagating. ...(Interruptions)... This is the theory which the BJP is
propagating in this country. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't bring in politics.
...{Interruptions)...

SHRI V. NARAYANASAMY: If Hinduism is there, everything is there. If
they go to another religion, you get offended. ...(Interruptions)... Sir, in one
family there are two brothers. ...(interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): That was the wrong
statement made by the hon. Member. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, there are two brothers.
...(Interruptions)...

SHRI SHREEGOPAL VYAS (Chhatisgarh): Sir, ...(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): When your turn comes,
then speak. ...(/nterruptions)... Don't interrupt. ...(Interruptions)... Do you
yield? ...(Interruptions)...

SHRI V. NARAYANASAMY: Let him speak. | have no problem.

SHRI SHREEGOPAL VYAS: | want to speak briefly. Those who advocate
Christianity, they do it on the basis of informing the so-called converts that
because they are in such and such community, they are not getting the
advantages. Once you become a Christian, you will get the advantages.
The question, therefore, arises. ...(/nterruptions)...

SHRI JESUDASU SEELAM: That is a wrong
statement....(Interruptions)...

SHRI SHREEGOPAL VYAS: This is what the people say.
...(Interruptions)...

SHRI JESUDASU SEELAM: This is a wrong statement.
...(Interruptions)... You are giving a wrong information in this House.
...(Interruptions)...

SHRI SHREEGOPAL VYAS: This is an information that | have.
...(Interruptions)...
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SHRI SURESH BHARDWAJ: There is no casteism in the Christianity
or the Islam. ...(Interruptions)...

SHRI SHREEGOPAL VYAS: This is my submission to you, Sir.
...(Interruptions)...

SHRI JESUDASU SEELAM: When massacre took place, Mr. David
was killed not because he was Christian, but because he was Dalit,
Christianity does not stop the Dalit being massacred. What will you answer
for this? | would like to request you to kindly study before making a
statement because you are held in high esteem by the. ...(Interruptions)...

SHRI SURESH BHARDWAJ: First you study. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is enough.
...(Interruptions)... Don't argue. ...(Interruptions)...

SHRIV. NARAYANASAMY: The argumet given by the hon. Member is
that if you go to the Christianity you will get advantages and, therefore,
they are luring them to embrace Christianity. This is a wrong statement by
the hon. Member, Without knowing the real facts, he is mentioning it. Sir,
as we are from the villages, we see the people. .. (Interruptions)...

SHRI SHREEGOPAL VYAS: He is misquoting me. Please allow me to
say what | have said. | have not said that you will get more advantages by
becoming Christian. What | am saying is: the theory that they plead is
that people are suffering because they belong to Hinduism. There are no
castes in Christianity. Therefore, people should come to Christianity. This
is what | have said. | know that Shri Narayanasamy is a good orator, but
he should not try to put words in my mouth.

SHRI V. NARAYANASAMY: Let me explain for the benefit of the hon.
Member from BJP. Simply because somebody belongs to other religion,
we should not blindly oppose him. Let us see the ground situation there.
Two brothers, in a family, are living side by side. One is following Christianity
and the other is following Hinduism. Both the brothers socialise with each
other for all the family functions. They live together. They plough the land.
They do all the customary rituals. They perform all the Poogjas. One brother
goes to the Church; another goes to the temple. But, when it comes to the
question of advantages given by the Government, whether it is 'free rice
scheme' or other advantages given by the Social Welfare Department, the
brother belonging to Christian community has been ignored and he has
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not been given the advantages stating that he belongs to Christian
community. Now, where is the logic in it? Therefore, Sir, religion should
not be a bar for anybody in getting the advantages from the Government
because the policy of the Government is to uplift the poor people, the
downtrodden people, above poverty line. That is the idea of the Government.
Therefore, religion is not a bar. When | had brought the Bill, | would like to
tell that Shri Ram Vilas Paswan was the concerned Minister at that time.
At that time, he gave an assurance on the floor of this House. He said that
he would give benefit to the Dalit Christians and he would bring in an
amendment in this House. So far, it has not been done. | would like to
remind the hon. Minister that this is the demand throughout the country,
especially the people belonging to Southern States. Sir, you know the
position in Kerala, Tamil Nadu, Karnataka, Andhra Pradesh, the people
who are living in those States, even in Northern States, the people, the
Dalit Christians, whether they belong to Christian community, or they
convert to Christianity, should not be deprived of the benefits and advantages
given by the Government to people belonging to other communities. | would
like to drive home this point. | request the hon. Minister to respond on the
assurance which was given by Shri Paswaniji.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude now.

SHRI V. NARAYANASAMY: Sir, with only two words, | am winding up.
This one argument which | would like to put here is regarding the people
who have been working in a very poor condition in tea plantation. For how
long can the State Government of Assam take up the issue with the Central
Government without the Central Government deciding the matter and
keeping it pending? The Assembly Resolution is there. Then, political
parties have unanimously resolved on this matter, and thereafter, there is
public opinion because people migrate for their livelihood. They settle down
there. For 40 years, 50 years, 100 years, they have been living there and
their living condition has not improved. Therefore, they want to come up in
life. They need some protection from the Government. The Government
should recognise the community to which they belonged in the State of
their origin before migrating to the present State. It should also be extended
to Assam and Tripura. Therefore, | support the Constitution Amendment
which has been moved by the hon. Member, Shri Silvius Condpan. | request
the hon. Minister to consider this and bring in an Amendment, as early as
possible, to resolve the issue.
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* Expunged as ordered by the Chair
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W = F IS 98 WaQ 72 7rd ¥ 1 5 e 7 99 7@ gawa € i srgiaa
Snfa =1 drer 0 €, erqafea sl %1 dre & &R frpe o 1 der F R,
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FHiifa 311 3R TE gy 7€l St iR dfaur & fmiaredt 3 s waum w@igum
7 & form Srar o Tifvsa w0 9 o<W o o9t 39 91 &) A fafaaq sr it &
Y&l a1, @fe dfaum #1 sgaear 3 < ¥ fafad an ) O fom, fe o <m -3
g & I o1 T It ¥ | U, 98 S qvi SHaw €, 39 991 SAaw1 HT S FHHd
2 TN F1 FeR € R WEw 1w w1 YR g §, amfes
Hegforr & ol 3u= ag anfife ¥ w=iife 3o 3w d <t sm ¥ iR oeft o avett
e v TR § I $ IR F iR arrdifea wed =7 T, A wnn ) 9
- o 1 FANTeE oft 79 S0 H of Sgaeen & SUR G g g 1 S Afadl ® YR W
SIH ST S2aT g1, TE 1 SeAN gaTl, Ma & AR Fl dear gan IR I & AuR
R AF AR oA F1 1t dea/ genr, HifE Jifd B JuR W [ F7 "6/
|qATS # gran | A1 fram aer off fage =i 7 € S, 39k Ie TRt sy wigsn
Fit 7 S, A =61 7§ 9, &ma #6999 R 97 = wfd e g
st H 3T 3991 THE €1 e €, 78 @ 9= § iR 1 Fea w= g 9o
LN H1, T 91 1§91 3R ek gugA S e e S faa @, s o
S faga & 5 wre wew 1 g3 fae 1 svsamA fae €, wifs 98 ™~ v
? | foog o7 @ fou 9 & f w o o9, STT=9%-340 H 391 3uay & 1 Al
341 % 59 7% 9 Q Tt oifa & sk | erqwian @+ 9 e 1€ s R f
frat sfa =t srqgfaa wnfa & e foran sing steran ], Ta 0 5 TWER T W
foam 78 FUh 1 T @ 9 FwE 7 ¥ TF 99 O 92w W TS ot amSifewn
TEd ¥ FE1, 39 079 3 FRUT & e F 7€ Fa1 ™1 ¢ 5 orau d§ 5 wnfaai
AfHF FHT B Tl TE ot 3R g fagr, e ok se 1 37 sfadl &7
9 A Yo | Sggiaa wnfa siv senfa w1 g1 faan an, Sf= sram & wg =t
8 ¥ | sud g wE AT=%-338 | St wayH ¥, NiEa SEenta M 1, IuF
T NS TT S <1 ST, HAER T AN, FIC 3MAT, SHL AT T S == g2
F 8, A AT-338 B 9ga W W B, W F Fway J Au v Gy 37
fawmfe 1 iR To9 TR 3 g9 F1 1 T TR F STEH $ 918 % 9T
| T9H! FHEffaq FE T o1, AfFA Hx TER A 78 fofan |4t g0 faa & faw
I Wit %1 T € B ¥ @ OF G S S 96 ¢ | T8y, ot faw
g WAt I W ¥ efegaid f 2 s fegaiddvizfc w
fa @& wew & Fqfaa sfd g R ag s g R & s & § i S sfa o
v & freg o &, oe wfd TR R # w4t i Ty e wife R e
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geifern g € T dfaum & =t | < raean 11 T ¥, 369 SR WIsT 4 &Y
AT T ], 9 ST AEE T Fan § i wiW wnfa few snfy & awa €, FifE
- wifa =1 < Frafcor gen o fusg o 1 o1 i gfera =1, < <foaa & Wy wraid e
e ot | 373 it stifa 1 Ser@ arTefedn e A fan f aeft afiman R, & o5 fee
Hi &2 7RIEg, 39 TRVEE SHa ¥ W Afd & ) ¥ {8 T |18 99 I ¥ ¥
T FI IIAM? TR0 T 3G, HAT S AW, AfH &g 7L 3@, 99
AUt BT &, Frodl @ 991 &1 A1d 0 1 T 19 IS, T HIF A, I8 11
YR R 7Uiq FH 98 W i@ ¥ afea 59 efaq ik o w8a & 5 &
T § o, oW FA &, A ekt fadiy araer e wnfeg, d Fear € fm Ay
A HU | Felt B AR H ff A § Svraret saaer d fr gag # R aw F) 7|,
AT faerg A, Fe Heray &, dell ) SIS I aid o™ o, dd a7 Yo & S,
HiifE et A = §, =t . 3 fRadfaai &) feg ud +1 9of sgaeen & w
et 3 fa oTeHM S 98 F 9 Yifera W@ 8 | 9 fR e s, 97 vl saaeen 3
T | of s foRa SE, Tt & @l 3 S, S T T wen Y wa e §
eI, 3T 3R HTE wifd qoemmE & 78, d 3o an § 39 ggat s9 K7 ot
o e za 2w oy geern o ], iifs v df U g 9 sed o 8, T
ufwdfae § s S €, aifes sifd =721 aged &, sifd e s d e d we i
el T Wl . @ A ofvawl IR & T T H A9e & e WA 98 W
& e wita fiedt forgept A e an | F 7 S e, {39 @S W, @ fE
T &, @ % s ag S H 3 T, TR g 9G] & g6l Hieend SIet vt
gl v 3R TR Bt afeand off veee €, gy o o, 95 & o, =@ & e,
T T % g9 $H 9 8, 394 F@ % 80 aga 78 €13 gea | aas
oo gu ¥ 1 Turdt oa T}, AT s fusw ol 1 gfaw i faed B 1ew
FH qE FIQ@ T S A1ea H 8, 9 v agd forn 3, Afew Sa A wam drer 7€
Brer ¥ 1 g el S wesht Uer a1 €, IHFT AW & |9, 30 3R el e § e
® 9, 98 o 99 T4, ¥} IFd ¥ 901 FT0 F A9 TR TgT F Al §
FF | o 3R FrE § WHEA ¥, F S a1, HYETR S 91, 98 F wOA
Ho W, 9% GEAWE & T St TE aeel, T ag w1 gl 991 3 F, A )
[t Tor wXar ¢, sHifere St gfera guem™ 1 ard arrgorand! st 3 w1, fo gfea
YA F 916 AR 37eh 5t 3 F1 75 ud =2 wea o @, gd g sqen @
AN 7 9T e S O Frel 1 R T € e o o ¥7 oy v
Rt =l €, afgwrar 7@ 2, wEEw TE €, o e T fam, ot 3= e
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qF % fag, go9d & fag o sga foan | ey srg s =0 St sifer: fog ol
T HEE S | a0 B @ o Hwd §2 L (e

i Yor S (M) : Tt oTEe W eI o favga e €. (SFeaE).., 3
39 9E ! 1 7 P ... (FAYF).... R TW | T2 G, L (FHT9A)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please (Interruptions)...
Please. (Interruptions)...

ot o AR Tl () ; 29 A Y weEfifa v E 1L (sEEia)..L
ot et o s # Uorifa e g1 7 9 1 9 w5 L (FauE)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You will get a chance.
(Interryptions)...

it GO A3: WA T O & IR H 39 ISR F ] A T8 F ) L (SFIEA).
7t vl A ted: die F1 K TE I, @ A9 77 A AH | L (HEEA)..
ITEWTRE (W feJe H{RF) : 39 A3 IRA | .. (EY™)... 3Ny 92 A

...(mag™)... Please. (Interruptions)... | will give you a chance.
(Interruptions)... ‘

st g o138: 9ag fus oy Sa-ud Ft TeEita S E )L (HauA)...

st Hrft o Hew: e u ufads .. (HauE)... 39 uv | sged Sgd
(gaum)...

THEVICE-CHAIRMAN (PROF. P.J. KURIEN)" You will get a chance
(Interruptions)... Then you can reply. (Interruptions)... 3NG=1 =i 050

Y I g FraE wifsa) ... (FayF)...
st fororg AT SR : WY, T8 TR PR FAR 91 .. (7QYTA). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You wilt get a chance. Theis
you can reply. (Interruptions)... 39! |t Taerm, amg 83 Sed 1 ... (S4=9H)....
Ty 43 I | IH! A A

sradt v e (e w_w) : ded S, T T ) L (SHEH).L

st Wt Tt Hed: wrE S, g W ot 1 oy arsht and € smq =eR e of
..(HEYm)....
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can reply when your
chance comes. Mandalji, please address the Chair.

it wireh o Hew: 39 faty e, ud-aftads %1 9ara 7€ §, ¥ o s e
@I g o St quede fea 1 g, S o g @ T, 39 W et T ©
vH-ofEd W o 7 & @ of | L (=Eum)..
~ SHRI SHREEGOPAL VYAS; Sir, there is a personal reference to me.
(Interruptions)

8t i a: fég A =1 oft &, Afka .. (Fawm)... A qfeew o #1 aarea #3@
g...(cmaum)... ¥ s g ... ().,

ﬁﬁmlwwruﬁ: 319 G o &1 §d1 ® 91 .. (au)....

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Mr. Vyas, if you want. 1
will give you a chance. On your request, | have included your name. When

you get a chance, you can reply. Let him finish. Be patient. Let him complete .

his speech. After that | will call you. You can reply to that later on. You will
get a chance. Why do you create a problem?

sft Tt e Hed: e via 9 1A d 99 9eH €, 9fed e 3 9 9 9 e
TFERE

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Mr. Mandal, please
address the Chair. Don't try to provoke them..

it WL A Hew: wEed, ¥ 39! o s @ Y H s w i fe arafawar
39 afAT | 39 A1 | GEerH we § 7 oY | gEHH T8l o4 feg ¥, $9rE 7@
T | 0T AR Y I, SHAVSRT 4, faelt gHATa 31, <91 S @ | T R
T T 3o 9 & SgHETS 9 &1 A9 @ 99HA S, T s wiaser &, 1 saed
@ 3R T T T A e el € Fg 9 { el wr @ L fE ud A aga e
T, wf & g ey wgw | g v 1 asrera F e 1 7 ot FEa €, 4 ffg g, o
# w9 e €, # WS EE g

oft fasra AW waoit: 79 off TEd §

it TTft e Wed: T8 91A 379 FT T Fed 82 gEifee A0 fawg ag & 4
i qigd T Wi &, T @, o d @ g, e du e wen e i
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-4.00P.Mm.

v SR FE 2fea gEeaE 8 T, i fea o & T, @ oy SAFI ST g
HY Iy FH? IR F1 goes ¥ oy oaw) favy s sEifan § fF =i
T-aued 3R S N-sued 2f, i v syaew |, safe st 3o fadig
T8 T Fifew) 59 faagt § efeq €, 39 sl fiye @ €, figedt A efaa & o
amew faet w1 8, @ afe av efea gaeme @ T, 98 <fad dEE @ T, 6 SuE
AW = e TaAm? 38 W TR gudR % wifgu  sHifen weey, -9 9 §
A 30 AL § A S o 39T 9aaE 9 | uiauH ® 19w 341 3342
T gigeh e & fore deivm. fean 7 ®, &f sl feem =i @-

"The President (may with respect to any State or Union Territory) and
where it is a State, after consultation with the Governor thereof...."

I AR Q FEE B, @ IHF] g & TF 1 waR e e wnfa % fag
FE &, Teft g WIHR 78 W =R % Uit | 36 Haers ¢ fF g8 g w1 fawg
¢ 3l I T 9 w1 A —

"Provided that the tribes or-tribal communities or parts of or groups
within tribes or tribal communities so specified by the President for a

particular State or Union Territory shall have the same status...."

g FaATHd et T €, geiifere ¥ = i s ok 79 fadas 3 uns wem
i ey ], e fedfaea }, ife we T o= Tt sifa & ferg srwian =t v 0,
@ & %% G 39 R faan 8 s aadt §1 fR oft Wi w5t weiem sw
FaTe T | ST9 W THTE A g gEd o § 3199 % 9R | e 9em fe stam
FY T TR 3 I 999 sfadl & 9 F e w1 , S wfai ow wRas b,
TES & srfanfor faer # sryfaa wfa W@ &, < i s # STt sfa &, S
s 3¥ren § srqgfaa wifa &, Suwt eraw & srgfaa wifd &1 gt 31 &7 e
H 1 & 9w f TR 3@ W faan ) 3598 |G & 7=H 3 914 oft 7 )
ot HTEY 3reh S S g () A E, T 9 9 ot %9 R o S wan o)
ferer Tom Wi 3 R sfaet #1 ergfaw sfaet ¥ witea w33 & fag s =t
¥ 1 =8 W 9ga feH @ S & o afie ver gen # o vt 9ehER | 39 |y,
& o, sefs o= g fean s =rfee ) wefae # aesE w@st Tdes |
ST FE 7 forgr & < gw <nit 3 frech TG #1 W of, 393 Fo it
% AU o S, IAHT BT Fls, ITE] grrtae AR e feafa 1
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TEHE S F T 13 & T wfaai e § 1 919 oy Ea snfa § o=y sfadt
F1 A F@ W faar &, 99 37 snfagl F1 o«ff 3ad wifve F1 & 1 98eg, § oia
& wE A e e U aeeyef faug § 1 oFR suet aHnee yreae dr faa @
&t Sran ¥, A wh STt qen IR = 3 fae W wiwr A s am A 13
T TUdl % U, aweyar & forg wfau & St g deiae € Sl &, o a8 e
FX, o At F1E T wifa frelt wew d erggiaa oifa §, @ so! Ui TR W
STgfaa S F1 5 9T & T | TS 19 @ ATH-340 H 78 S wnfd TR
weu | Sryfad fa & oi TR wew o ¢ fuog v § a1t €, a sa wmeuar aré
ST, 39 I AN A B FI HL ) TR 16 F T 2 39 S T FW@ §)

PAPERS LAID ON THE TABLE

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members,
Shri Pawan Kumar Bansal has requested that since he has other urgent
business, on behalf of Shri P. Chidambaram, he may be permitted to lay
the Papers on the Tabie just now.

Notification of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI PAWAN KUMAR BANSAL) Sir, | lay on the table, under Section
159 of the Customs Act, 1962, a copy (in English and Hindi) of the Ministry
of Finance (Department of Revenue) Notification No. 80/2006-Customs,
dated the 11th August, 2006, seeking to amend Notification No. 21/2002-
Customs, dated the 1st March, 2002, so as to reduce customs duty on
crude palm oil, crude palmoiein and othetr fractions of crude palm oil from
80% to 70% and on Refined Bleached Deodorized palm oil, Refined
Bleached Deodorized palmolein and other refined palm oils from 90% to
80%, together with an Explanatory Memorandum on the Notification.

[Placed in Library, See No. 4733/06.]
THE CONSTITUTION (AMENDMENT) BILL, 2004
(AMENDMENT OF ARTICLES 341AND 342)-— (Contd.)

SHRI SHREEGOPAL VYAS: Sir, | rise to make a few comments on the
observations made by our hon. colleagues. Somebody raised a question
about Dr. Ambedkar. | want to remind Members that Dr. Ambedkar embraced
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